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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/191/2018/ARE-13 M.S. Building,
Dr.B.R. Ambedkar Road,
Bangalore-56001
Date: 29/02/2020.

._Present:
Patil Mohankumar Bhimanagouda
Additional Registrar Enquiries-13,

Karnataka Lokayukta,
Bangalore.

ENQUIRY REPORT ::

Sub:- Departmental Enquiry against,

1. Sri Prabhakar M, Assistant Agriculture
Officer, Office of the Assistant Director
of Agriculture, Channapattana Taluk,
Ramanagara District.

2. Sri B.G. Hanumantharaju, Assistant
Director of Agriculture, Ramanagara
District.

Ref :-1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BD/947/2015/DRE-5,
dated: 29/11/2017.

2) Govt. Order No. 33 136 g 2017,
Bengaluru, dated: 22/03/2018.

3) Nomination Order No.UPLOK-2/DE/
191/2018, Bengaluru, dated:
07/04/2018.
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g This departmental enquiry is directed against 1) Sri
Prabhakar M, Assistant Agriculture Officer, Office of the

Assistant Director of Agriculture, Channapattana Taluk,



Ramanagara District 2) Sri B.G. Hanumantharaju, Assistant
Director of Agriculture, Ramanagara District (herein after referred

to as the Delinquent Government Officials in short “DGOs”).

2.  After completion of the investigation, a report U/sec. 12(3) of
the Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

Sr In view of the Government Order cited above at reference-2,
the Hon’ble Upa Lokayukta-2, vide order dated 07/04 /2018 cited
above at reference-3, nominated Additional Registrar of
Enquiries-4 of the office of the Karnataka Lokayukta as the
enquiry officer to frame charges and to conduct enquiry against
the aforesaid DGOs. The Additional Registrar Enquiries-4
prepared Articles of Charges, Statement of Imputations of mis-
conduct, list of documents proposed to be relied and list of
witnesses proposed to be examined in support of Articles of
Charges. Copies of same were issued to the DGOs calling upon
them to appear before this authority and to submit written

statement of their defence.

4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers/2018 of
Registrar, Karnataka Lokayukta dated 06/08/2018 this enquiry
file was transferred from ARE-4 to AR E-13.



5. The Articles of Charges framed by ARE-4 against the DGO No-

1 and 2 are as below:
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15. The DGO No-1 and 2 appeared before this Enquiry Authority
on 04/06/2018 and on the same day their First Oral Statement
was recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGO
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No-1 and 2 pleaded not guilty and claimed to hold an enquiry.
Subsequently the DGO No-1 and 2 have filed their written
statement of defence by denying the articles of charge and
statement of imputations contending that, there is no such
evidence to prove that, they have committed misconduct U/Rule
3(1) of KCS (Conduct) Rules, 1966. Accordingly, they have prayed

to exonerate them from the charge framed in this case.

16. In order to substantiate the charge, the Disciplinary
Authority examined two witnesses as PW-1 and PW-2, got marked

the documents at Ex.P-1 to P-3 and closed the evidence.

17. After closing the case of the Disciplinary Authority, the
Second Oral Statement of DGO No-1 and 2 was recorded as
required U/Rule 11 (16) of KCS (CC & A) Rules, 1957 and wherein
they have submitted that, the witness has deposed falsely against
them. The DGO No-1 and 2 did not lead any defence evidence. The
questioning of the DGO No-1 and 2 as required U/Rule 11(18) of
KCS (CC & A) Rules, 1957 was done and questionnaire of DGO
No-1 and 2 was recorded. They have denied the incriminating

evidence appearing against them.

18. The Advocate for DGO No-1 and 2 filed his written
submissions. Heard the oral arguments of Learned Presenting

Officer.



19. Upon consideration of the charge leveled against the DGO
No-1 and 2, the evidence led by the Disciplinary Authority by way
of oral and documentary evidence and their written
brief/submissions, the point that arises for my consideration is as

under:

Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that the
DGO No-1 Sri Prabhakar M while working as
Assistant Agriculture Officer, Office of the
Assistant Director of Agriculture,
Channapattana Taluk, Ramanagara District
and DGO No-2 Sri B.G. Hanumantharaju,
while working as Assistant Director of
Agriculture, Ramanagara District, the

Secretary of Igaluru V.S.S.S.N (apaivecdh Zewo
TFF0 Do Pabawd) Sri Siddalingaswamy had

illegally collected Rs.310/- though the MRP of
the Urea fertilizer per bag was Rs.285/-, he
had not properly maintained the receipt
books and in this regard though you were
directed to take action based upon the report
of Smt Pankaja, Assistant Agriculture
Officer, DGO No-1 and 2 did not take any
action in the matter and thereby the DGO No-
1 and 2 failed to maintain absolute integrity



and devotion to duty, which act is
unbecoming of a Government Servant and
thus committed mis-conduct as enumerated
U/R 3(1)(i) to (iii) of Karnataka Civil Service
(Conduct) Rules, 1966.

20. My finding on the point No-1 is held in the “Affirmative’’ for
the following:

:: REASONS ::

21. Point No-1:- The complainant Sri B Shivaram S/o S. Boraiah,
Igaluru, Channapattana Taluk, Ramanagara District has been
examined as PW-1. He has reiterated the facts stated in the
complaint. He states that, he is the resident of Igaluru Village of
Channapattana Taluk. In their village they have V.S.S.S.N (&=@weod

Jewo VBFoO Moy dobhewad) and the fertilizers are sold to the farmers

through this Sahakara Sangha. In the year 2014 Urea fertilizer was
sold. The MRP of Urea fertilizer for a bag of 50 kg was Rs.285/-.
However, the Secretary of the Sahakara Sangha had sold the
fertilizer bags for Rs.310/-. The complainant further states that, he
has also purchased one bag of fertilizer by paying Rs.310/-. The
Secretary of the Sahakara Sangha had not issued the receipt
though he had received Rs.310/- per bag. Hence, in this regard he
had lodged the complaint to the higher officials. When the DGO No-
1 and 2 enquired the Secretary he had admitted of having received
the excess amount. The DGO No-1 and 2 had promised to refund

29//1(
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the excess amount to the farmers. However, the DGO No-1 and 2
did not take any action against the Secretary of the Sahakara
Sangha. Hence, he has lodged the complaint in Form No-I and II.
The said documents have been marked as Ex.P-1 and P-2. PW-1
has been cross examined by the advocate for DGO No-1 and 2,
however nothing material has been elicited so as to discredit his

testimony.

22. After lodging of the complaint to this institution, the Police
Inspector, Karnataka Lokayukta, Ramanagara was directed to
investigate the matter and submit his report. Accordingly the Police
Inspector, Karnataka Lokayukta, Ramanagara has conducted the
investigation and he has submitted his report to the Superintendent
of Police, Karnataka Lokayukta, Ramanagara and the
Superintendent of Police, Karnataka Lokayukta, Ramanagara in

turn has submitted the report to this office.

23. The Investigation Officer has been examined as PW-2. He
states that, from 02/10/2015 to 21/10/2017 he was working as
Police Inspector, Karnataka Lokayukta, Ramanagara. He had
received this complaint from the office of Hon’ble Upa Lokayukta
through proper channel. The Superintendent of Police, Karnataka
Lokayukta, Ramanagara directed him to conduct the investigation.
Accordingly he has conducted the investigation. On perusal of the

complaint it was alleged that the Secretary of Igaluru V.S.S.S.N
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(BgmTeod Bewe BED oz Qobwd) of Virupakshapura Hobli,

Channapattana Taluka had illegally sold the Urea fertilizer for
Rs.310/- though the MRP was Rs.285/-. He further states that, on
17/05/2017 he has recorded the statement of DGO No-1 Sri
Prabhakar M. On 23/05/2017 he has recorded the statement of
DGO No-2 Sri B.G. Hanumantharaju. On 19/05/2017 he has
recorded the statement of Secretary of V.S.S.S.N  (Ssz=cead Sewo

FB5e08 Joxk dobo3) Sri Siddalingaswamy. PW-2 further states that,

he has also recorded the statements of Sri Mallesh, Sri Ashok Smt
Pankaja and the villagers by name Sri Manjunatha and Sri

Shivalingaiah.

24. PW-2 further states that, he has conducted the investigation
and found that on 15/10/2014 the Secretary of V.S5.S.8.N (gz&weod

Jewo IBF0 Moy dodbewd) Igaluru village had sold the urea fertilizer

for Rs.310/- per bag though the MRP was Rs.285/-. Because of
this incident there was tension in the village. The DGO No-1 visited
the village at 8.30 pm on the said day, collected the information and
submitted the report to DGO No-2. PW-2 further states that, in this
regard he has submitted his report as per Ex.P-3. PW-2 has been
cross examined by the advocate for DGO No-1 and 2, however,

nothing material has been elicited so as to discredit his testimony.

25. The fact that the DGO No-1 and 2 were aware of this incident
on 15/10/2014 itself is very much evident from the cross
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examination of PW-1. In the cross examination of PW-1, the
advocate for DGO No-1 and 2 has suggested that, on 15/10/2014
the DGO No-1 Sri Prabhakar along with Sri Mallesh, Assistant
Agriculture Officer and the Sri. Channankegowda visited the village
and the excess amount was refunded to the farmers. I would like

to reproduce this portion of the cross examination.

“ B00T 15/10/2014 Bod &.3.3°-1 Tgreso® Herle
8e Tglems, TWHoohT Fh wHTEWD B Se 3 0FerOBd
O&th Sy eeHE 2o, ey xgosm GyB0ri 8ed
BBW, DoIT) BedY, evwd UGB0rT TDHET &3d
Beowr), WoTT) BRAVWIS WowS VOOHY”.

26. The advocate for DGO No-1 and 2 by putting this suggestion,
has taken a contention that the excess amount was refunded to
some farmers on the same day and to some farmers on the next
day. However, in this regard the DGO No-1 and 2 have not
produced any oral or documentary evidence. Though the DGO No-1
and 2 had the opportunity to lead defence evidence, they have not
led any evidence. Hence, this suggestion of the DGO No-1 and 2 is
not corroborated by cogent evidence. From the suggestion referred
above, it is quite clear that, the DGO No-1 and 2 were aware of the
incident on 15/10/2014 itself. The DGO No-1 and 2 have not
taken any action in this regard until the date of complaint. On

careful perusal of the complaint at Ex.P-1, it is observed that, the
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complaint was filed on 10/03/2015. The DGO No-1 and 2 have not
taken any action to redress the grievance of the complainant from
15/10/2014 to 10/03/2015. It is observed that, they have not
taken any action for about 5 months. Therefore, 1 am of the
opinion that, the DGO No-1 and 2 did not take any action and the

excess amount collected from the farmers was not refunded.

2 I have carefully gone through the report of PW-2 at Ex.P-3.
The 1.0 has reported that the urea fertilizer was sold for excess
price of Rs.310/-, though the actual price was Rs.285/- and though
this fact was brought to the knowledge of DGO No-1 and 2, they
did not take any action against Sri Siddalingaswamy, Secretary of
V.S.S.S.N (SgBTead Jezvo BT oy dodbews) Igaluru village. The

complainant has specifically alleged that, the Secretary Sri
Siddalingaswamy of V.S.S.S.N (F@wecd Lewo I£zed JoF 0DQ0I)

Igaluru village had received Rs.310/- from him though the actual
price was Rs.285/-. The 1.O has reported that the Secretary had
not even issued the receipts for having sold the urea fertilizer. On
careful perusal of the oral evidence of PW-2 i.e the 1.O and his
report at Ex.P-3, it is observed that, Sri Siddalingaswamy of
V.S.S.S.N (IHweod Dewe XBT0 og RHAS) [galuru village had

illegally collected Rs.310/- per bag of urea fertilizer though the
actual price was Rs.285/-. Even though this fact was brought to
the knowledge of DGO No-1 and 2, they had not taken any action
against the Secretary and though the DGOs had promised to refund
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the excess money to the farmers they did not do so. The DGO No-1
being the Assistant Agriculture Officer and the DGO No-2 being the
Assistant Director of Agriculture were the responsible persons who
should have taken action against the Secretary. However, they
have not taken any action against the Secretary and hence, they

have committed misconduct and dereliction of duty.

28. For the reasons stated above the DGO No-1 and 2, being the
Government/Public Servants have failed to maintain absolute
integrity, besides devotion to duty and acted in a manner
unbecoming of Government servants. On appreciation of entire oral
and documentary evidence, I hold that the charge leveled against
the DGO No-1 and 2 is established. Hence, I answer point No.1l in
the “Affirmative ”.

:: ORDER ::

The Disciplinary Authority has proved
the charge against the DGO No-1 Sri
Prabhakar M, Assistant Agriculture Officer,
Office of the Assistant Director of
Agriculture, Channapattana Taluk,
Ramanagara District and DGO No-2 Sri
B.G. Hanumantharaju, Assistant Director of
Agriculture, ¥ Ramanagara Taluk and

District.
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29. This report is submitted to Hon’ble Upa Lokayukta-2 in a

sealed cover for kind perusal and for further action in the matter.

Dated this the 29" day of February 2020
| (9 «J\’U"
(Patil Mohank Bhimanagouda)
Additional Registrar Enquiries-13.

Karnataka Lokayukta
Bangalore
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ANNEXURES

Witness examined on behalf of the
Disciplinary
Authority
PW-1: Sri B Shivaram (Original)

PW-2: Sri Jayaram K.N (Original)
Witness examined on behalf of the Defence

Nil

Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: Form No.I (Original)
Ex. P-1(a): Signature of the complainant.

Ex.P-2: Form No.II (Original)
Ex. P-2(a) : Signature of the complainant.

Ex. P-3: Report of [.O(Original)
Ex. P-3(a) : Signature of the 1.O.

Documents marked on behalf of the DGO
Nil

Dated this the 29" y of February 2020

(Patil Mohankﬁxar Bhimanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore.
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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/191/2018/ARE-13 Multi-storeyed Building,
Dr.B.R. AmbedkarVeedhi,
Bengaluru, dt.02.03.2020.

RECOMMENDATION

Sub:- Departmental inquiry against (1) Sri. Prabhakar.M,
Assistant Agriculture Officer, Office of the Asst. Director
of Agriculture, Channappattna Taluk, Ramanagara
District, and (2)Sri. B.G. Hanumantharaju, Asst. Director
of AGriculture, Ramanagara Taluk and District-reg.

Ref: 1. Govt. Order No: 8y 136 %, 2017, Bengaluru,
dated 22.03.2018.

2. Nomination Order No: UPLOK-2/DE/191/2018 of
Hon’ble Upalokayukta-2, Bengaluru, dated 7.4.2018.

oy

. Report of ARE- 13, KLA, Bengaluiu, dated 26.2.2020.

it o

The Government by its order dated 22.03.2018 initiated the
disciplinary proceedings against (1) Sri. Prabhakar.M, Assistant
Agriculture Officer, Office of the Asst. Director of Agriculture,
Channappattna Taluk, Ramanagara District, and (2)Sri. B.G.
Hanumantharaju, Asst. Director of Agriculture, Ramanagara Taluk
and District. [hereinafter referred to as Delinquent Government
Officials, for short as ‘DGO’s’] and enirusted the departmental inquiry

to this Institution.

2. This Institution by Nomination Order No: UPLOK-2/DE/191/2015
dated 27.2.2018 nominated Additional Registrar of Enquiries-4,

Karnataka Lokayukta, Bengaluru, as the Inquiry Officer to frame



charges and to conduct departmental inquiry against DGOs for the
alleged charge of misconduct, said to have been committed by them.
Subsequently by order No. Uplok-1 & 2 / DE /Transfers/2018,
Bengaluru, dated 6.8.2018, ARE-13 was re-nominated to continue the

said enquiry.

3. The DGOs - (1) Sri. Prabhakar.M, Assistant Agriculture Officer,
Office of the Asst. Director of AGriculture, Channappattna Taluk,
Ramanagara District, and (2)Sri. B.G. Hanumantharaju, Asst. Director
of Agriculture, Ramanagara Taluk and District, were tried for the

following charge:-

“ Se wmond Iserd FEdoers/l) de TEECS 0, XeoDE T
VOO, [IRDT TN Dc3ee TS Teded, wWEoteo TP, TOsVTNT
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oG B WG BT Degyrisd  T3e3)e3003N 3ReR0re TR Wot-
SR’ sHB) Tereedd SIS B RN ).ETP PR . &
O30 0F Toe3SRERH TS (o] Dey-1e  wTHOT TFrd TPTOD
odmegcle Sesom R, GBor &edls SoeanT  Fehrocgeenciode
ODYITD, VD Dsecs Sy Ce310 e 23600308 BIr3Y0
R000EITENES BT Deay—1se BTROT THEED TFOR 2WeBRORT),
w38 FOSRE 0e8ae) EnFRURIb) SERCEHDY . @eab& 0B, [DOODF
B Qcder BFD, /R VOARE =602 S0RDY  TI3RWCT 20,
eLsia¥oiNela Fo0d ate) [TEI03 [REIOQE30) FTEARY, VORI, ey~
256 esTROT XFord IO TOBewme 3B JILFBPAZAR VB NG
Te0dTIE)  odeITIe  Te3ITY Br3chHdeodere  Tor e ReEedRNtIged.

r3008 Deey TOSIEAT/TTEO ReeIBoRIER), AIY Ty o)
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4. The Inquiry Officer (Additional Registrar of Enquiries-13) on proper
appreciation of oral and documentary evidence has held that, the
charge framed against the DGOs - (1) Sri. Prabhakar.M, Assistant
Agriculture Officer, Office of the Asst. Director of Agriculture,
Channappattna Taluk, Ramanagara District, and (2)Sri. B.G.
Hanumantharaju, Asst. Director of Agriculture, Ramanagara Taluk

and District is proved.

5. On re-consideration of report of inquiry and all other materials on
record, I do not find any reason to interfere with the findings recorded
by the Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of the Inquiry Officer.

6. As per the First Oral Statement of DGOs furnished by the Inquiry
Officer, the DGO-1 - Sri.Prabhakar, is due for retirement on 31.5.2038

and DGC-2 Sri. B.G. Hanumantharaju has retired from service on

31.10.2017.

7. Having regard to the nature of charge ‘proved’ against the DGOs —
(1) Sri. Prabhakar.M, Assistant Agricuiture Officer, Office of the Asst.

Director of Agriculture, Channappattna Taluk, Ramanagara District,

W“‘(



and (2)Sri. B.G. Hanumantharaju, Asst. Director of Agriculture,
Ramanagara Taluk and District and considering the totality of
circumstances; it is hereby recommended to the Government -
i) to impose penalty of withholding two annual
increments payable toc DGO-1, Sri. Prabhakar,
for a period of 5 years without cumulative
effect.
ii) to impose penalty of with holding 5% pension for

3 years to DGO-2, Sri.B.G.Hanumantharaju.

8. Action taken in the matter shall be intimated to this Authority.
Connected records arc enclosed herewith.

s, 2

(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka.
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